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S A, R Td URE - (1) I8 e f[GER eRife dar (R e () (SeeE)
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3) 20 FARADI & IRM AT IA gurd H a7 5 99l & SRME ISR DI B
Jures et H Poor/Cl/Fair/Average @' 10 a1 3w gfaftedt ura =1 &, R
INHA B WX, 98 UIHRT & waorref fFRET R |
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The 28" May 2015
No. 7/Ashta-1-4-05/2011GAD-7803—In exercise of the powers conferred by Article

234 of constitution of India the Governor of Bihar is pleased to make the following Rules to
amend the Bihar Civil Service (Judicial Branch) (Recruitment) Rules-1955 in consultation
with High Court, Patna and Bihar Public Service Commission :-

1.

Short title, extent and commencement. —(1) This Rules may be called Civil

Service (Judicial Branch) (Recruitment) Amendment Rules. 2015

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force at once.

Substitution of Rule 2 (b) of the Bihar Civil Service (Judicial Branch)

(Recruitment) Rules, 1955.- Rule 2(b) of the said Rules shall be substituted by the

following :-

“(b)- Recruitment to the posts of Civil Judge (Senior Division) shall be made by the

High Court, by promotion of Civil Judge (Junior Division) confirmed under Rule 24

or appointed under Rule 26, on the basis of seniority-cum-merit subject to the

suitability parameters as contained in Appendix 'E."

The following a new Appendix 'E' shall be added to the Bihar Civil Service (Judicial

Branch) (Recruitment) Rules, 1955:-

"APPENDIX- E

Parameters for promotion of officers form Civil Judge (Junior Division) to the

cadre of Civil Judge (Senior Division)

(D) The officer must have served for not less than 5 years in the cadre of Civil
Judge (Junior Division).

2) An officer must obtain minimum of 40% marks on the basis of evaluation of
his judgments delivered in the last 5 years. Ordinarily Judgments passed in 3
criminal and 2 civil jurisdiction cases shall be evaluated for this purpose.

3) In work performance appraisal, the officer must not have scored 10 or more
entries of Poor/Cl/Fair/Average during the 20 quarters or in that proportion
during last 5 years, failing which he shall stand disqualified for the purpose of
promotion.

Explanation submitted with the self reappraisal, if any, may be
considered in respect of relevant entries.

4) Suitability shall be assessed on the basis of entries in the Annual Confidential
Report of the last 5 years.
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5) The State Government, after the consultation with the High Court, as and
when required, may modify the parameters contained in Appendix 'E"."
By order of the Governor of Bihar,
MD. ZAFAR RAKIB,
Deputy Secretary to the Government.
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